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No.7(1)/2007-Publication

Government of India

Ministry of Law and Justice

Legislative Department

(Publication Section)

***

                                                       Dated:  1st June 2007

Notice inviting Quotation

Subject:
Printing of 1000 copies of Constitution of India (Royal 8VO English Edition)


On behalf of the President of India, I, S.R. Dhaleta, Joint Secretary & Legislative Counsel, Legislative Department, Ministry of Law and Justice, Government of India, invites quotations in sealed covers for the above mentioned work, the details of which have been given in this Notice as well as under “Instructions to Persons Submitting Quotations” and “Special Instructions to Persons Submitting Quotations.”  The master copy of the work can be seen at any time during the normal office hours in the office of undersigned, i.e., “Room No.419, ‘A’ Wing, Shastri Bhawan, Dr. Rajendra Prasad Road, New Delhi-110001.”

2.
The quotations should be addressed to the undersigned by name e.g.  “S.R. Dhaleta, Joint Secretary & Legislative Counsel, Legislative Department” and submitted on the above mentioned address in sealed double envelopes as specified in para 12 so as to reach the undersigned by 3.00 P.M on 20th June 2007.

3.
It is mandatory to send a Demand Draft / Banker’s Cheque for Rs.5,000/- (rupees five thousand only) with the quotation as Earnest Money Deposit in favour of “Cash Officer, Legislative Department, Ministry of Law and Justice, Shastri Bhawan, Dr. Rajendra Prasad Road, New Delhi” and payable at `New Delhi’  and the quotation without the Earnest Money Deposit shall be deemed to be unresponsive and hence rejected summarily.

4.
On acceptance of a quotation, the contract awarded shall be governed by the terms and conditions described in the General Terms and Conditions of the Quotations (Annexure) attached with this Notice.  

5.
The quotations will be opened after the expiry of the time for submission by the “Consultancy Evaluation Committee” of the Legislative Department.  
6.
Legislative Department is not bound to accept the lowest quotation or any or all quotations, nor is bound to specify any reason for the rejection of any or all quotations, and has got the right also to accept a quotation fully or partly and the decision of the Department in this regard will be final and binding on the persons submitting the quotations.

7.
If someone fails to follow the prescribed procedure or tries to influence the allotment of the work or award of contract, his quotation may be adversely affected.

8.
The submission of the quotation shall mean that the person has accepted the annexed terms and conditions of the quotation. The rates quoted shall be valid for minimum of four months. The person submitting the quotations shall furnish the following declaration as part of his quotation.
Declaration

 “I/We………………………………..do confirm to have gone through all the terms and conditions of the Notice Inviting Quotations including arbitration provisions, which all are acceptable to me / us and this Quotation is an offer in accordance thereof which, in the case of the person submitting the quotation being successful, shall be deemed to have been accepted by the Legislative Department on issue of work order.”

9.
For the due compliance of the contract within time as specified in the acceptance letter, the successful tenderer shall have to deposit an amount of 2% of the total value of the contract or Rs.10,000/- (rupees ten thousand only), whichever is higher, in favour of “Cash Officer, Legislative Department, Ministry of Law and Justice, Shastri Bhawan, New Delhi”, as in the form of Demand Draft or Banker’s Cheque. 

10.
No regular contract shall be prepared and the acceptance of the quotation of the selected person by this office will be treated a legal contract for the enforcement of its annexed terms and conditions.  The Legislative Department can terminate the contract at any time without assigning any reason by giving thirty days notice for the same.
11.
If a person on behalf of another person or firm signs such quotation document or any other document, which is a part of this contract, he shall have to submit a duly executed Power of Attorney in his favour in which it should be stated that he has got the authority to sign and execute for and on behalf of another person or the firm, as the case may be, regarding all the matters connected with the contract including the arbitration part.  If such signing person fails to submit the said Power of Attorney within the due time, the Legislative Department can ignore all documents signed by such person without prejudice to and adversely affecting other civil and penal provisions and will hold responsible the signee for all expenses and damages.

12.
Each Quotation is required to be submitted in two parts in the following manner:-
(i)
in the first part, there shall be documents pertaining to the firm, Bank Draft, declaration and all specimens of the material to be used in the printing of the book, etc. in one sealed envelope and that should be inscribed “Technical Quotation” in bold letters;

(ii)
in the second part, in another sealed envelope, there shall be the rates of the quotation and “Cost Quotation” should be written on it in bold letters.


After sealing both the envelopes and putting them in a bigger envelope and sealing it, the quotation will be inscribed as “Tender for the English Edition of the Constitution of India Royal 8VO”. 

( S.R. Dhaleta)

Joint Secretary & Legislative Counsel

For and on behalf of the President of India

PART-I

Instructions to Persons Submitting Quotations 

	1.
	Details of work
	The Constitution of India (including all the Constitution Amendment Acts and SORs of the corresponding Bills) of size Royal 8VO English version will be printed on 100GSM imported art paper covered by a thick card board (minimum 36 ounce), on both the sides with complete Rexine (imported) on it along with golden leaf printing on it and the End Paper will be thick paper 170GSM parchment.



	2.
	Script
	English (Roman)



	3.
	Number of copies
	One thousand

	4.
	Quantum of work
	Approximately 650 



	5.
	Printing size
	Royal 8VO


	6.
	Printing system
	Photo typesetting and offset process, page of preamble will be separately printed for which the person submitted the quotation will prepare its design, etc.



	7.
	Font Type
	English font 10 point for text and 8 point for foot notes.



	8.
	Cover
	Cover page will be prepared in consultation with and after the approval of the Legislative Department and will be printed with Golden Leaf Printing on Rexine.



	9.
	Proofs
	The whole material alongwith the manuscript will be provided in C.D/Floppy (as available in the Legislative Department) which shall be returned after changing the font, size, etc. to the Legislative Department within a week for the approval. Again by making pages as per the requirement of this Department the proofs will have to be finally got approved before final printing.  The said material shall always remain the property of the Legislative Department with all attendant rights including the copyright.  

	10.
	Delivery of Printed copies
	All the printed copies will have to be delivered in one batch within thirty days from the approval of the final proofs.



	11.
	Payment
	Payment shall be made within twenty days of the acceptance of total number of copies and the submission of Bills with complete enclosures.


PART-II
Special Instructions to Persons Submitting Quotations

(1)
Printing should be of high quality and as per the instructions contained in Part I of the Notice,

(2)
The specimens of paper and other material (Hard board, Rexine, and Paper, etc.) should be of at least `A-4’ size on which the instructions should be written clearly and they should have been duly signed by the person submitting the quotation and having the rubber stamp of the firm.  

(3)
After the allotment of the work, the successful bidder will have to prepare a dummy of the book and submit it within a week which should contain the specimens of the material being used.

(4)
The successful bidder will be required to deliver the books to the Legislative Department by wrapping every book separately in a craft paper by preparing their bundles of appropriate size.

(5)
The successful bidders required to print his print line at the appropriate place of the publication.  

(6)
The successful bidder shall himself arrange the block of the National emblem of 1 ½ inches in size and will use it in the printing.

(7)
The printing will be done in a single column only.

(8)
The subject matter of the main text shall be composed English 10 points type for text and 8 points type for foot-notes.  The type points used shall be the same as indicated by the Legislative Department.

(9)
The main text of the subject matter should be composed in 32 pica ems.

(10)
The main text should not be less than that of 32 x 50 pica ems in area.

(11)
All the digits, pages, number, etc., should only be in international numbers.

(12)
More clarifications regarding size or style of type can be sought from Shri S.R. Dhaleta, Joint Secretary, Ministry of Law and Justice, Legislative Department, Government of India, Room No. 419, `A’ Wing, Shastri Bhawan, New Delhi – 110 001.

PART – III

Format of the Quotation

· Rates as a whole [including paper, printing of cover, composing, printing, cost of cover and delivery of printed copies to the requisitioning authority which also includes the packaging, carriage charges and sales tax and other taxes, if any]

For a single copy of 

(approximately 650 pages)                   (A)     For 1000 copies of Constitution of India (English) 8VO Royal Edition.


Rs……………

                                                                   (B)    More than 1000 copies, for every

                         500/1000 copies.

Rs………….

Every person submitting the quotation has to present the quotation in two parts in the following manner:-

(i)
in the first part, there shall be documents pertaining to the firm, Bank Draft, declaration and all specimens of the materials to be used in the printing of the book, etc. in one sealed envelope and that should be inscribed “Technical Quotation” in bold letters.

(ii)
in the second part, in another sealed envelope, there shall be the rates of the tender and “Cost Quotation” should be written on it in bold letters.

(iii)
after sealing both these envelopes and putting them in bigger envelope and then sealing it, the quotations will be inscribed as “Tender for the English Edition of the Constitution of India Royal 8VO”.

Note 1:
All the persons submitting the quotations will have to quote the all inclusive rates after adding the costs of all material and processing of proof, and the rates for different articles and procedures (i.e. paper, composing, printing, cover, etc.) should not e quoted separately.

Note 2:
No additional payment / deduction will be made for variance in the range of 10 pages of the 650 pages book, however, if the variance is of more than 10 pages the payment shall be made on pro rata basis on 80% of the price for page.          .

Annexure

General Terms and Conditions

1.
Whenever called for, the successful bidder shall provide the complete information regarding the work under progress and shall also allow Shri S.R. Dhaleta, Joint Secretary, Legislative Department or any other officer deputed by him to inspect the premises of the successful bidder at all reasonable times and shall also provide with necessary assistance and information in respect of the contract as required by them.

2.
The successful bidder should be vigilant and take utmost care to see that the manuscript, design, work or any of its part does not fall into the hands of unauthorised persons and should also be taken care that the work gets accomplished under a fool proof security system.  

3. 
All the proofs, trials and spare copies should be destroyed by burning in the presence of a responsible person of the Press and a Certificate stating/certifying the precautions taken should be sent after the job is accomplished.  

4.
The number of copies printed should not exceed the number specifically specified by the Legislative Department in the job order.  

5.
The successful bidder will not be entitled to bring out any reprints of the document until and unless decided upon and ordered by the Legislative Department.

6.
The price of the publication as determined by the Legislative Department shall be duly reflected at appropriate place as part of the publication.   

7.
The successful bidder shall neither assign nor sublet the contract or its part, without prior written permission of Shri S.R. Dhaleta, Joint Secretary, Legislative Department, which the said officer shall be free to refuse if so deems proper..

8.
If the successful bidder fails to:-

(a)
comply with the conditions of the work mentioned herein, or.

(b)
accomplish the work properly and efficiently to the satisfaction of Shri S.R. Dhaleta, Joint Secretary, Legislative Department within stipulated time, 

      then, at the earlier stage it shall be justified for  Shri S.R. Dhaleta, Joint Secretary, Legislative Department as per his discretion, to withdraw or stop a part of the work until he is convinced that the successful bidder has become competent enough to carry out the work and that he shall follow the conditions thoroughly; and at the later stage as per the requirement of the matter, may disapprove or stop any work if that is not accomplished properly or within the stipulated time efficiently to the satisfaction of Shri S.R. Dhaleta, Joint Secretary, Legislative Department and in both the above mentioned stages or in either of the two statges, he shall arrange for getting such withdrawn job redone or shall make some alternate arrangement for thus refused or withdrawn job, at the risk and cost of the successful tenderer, as he deems fit.

9.
Without prejudice to the above, if in either circumstance due to any reason, the expenditure incurred is more than the quoted cost and approved rates then Legislative Department shall charge the successful bidder with the amount of such excess expenditure and will deduct it from any amount due to the successful bidder at that time or which becomes due anytime for this quotation or any other quotation or from security deposit or may ask the successful bidder to deposit it with the Cash Officer, Legislative Department, Ministry of Law & Justice, Shastri Bhawan, New Delhi.

10.
If, after the delivery of the ordered copies, any error or mistake is noticed due to the successful bidder’s default, then, the successful bidder shall be bound, when asked to do so, to rectify the error or mistake to the satisfaction of Shri S.R. Dhaleta, Joint Secretary, Legislative Department within the stipulated time at his own cost, and on the delivery of the job with flaws / errors and which cannot be totally discarded due to the urgency or any other reason, then Shri S.R. Dhaleta, Joint Secretary, Legislative Department shall have the power to deduct the amount as has been found appropriate by him, from any amount due to the successful bidder but this deduction will not be more than 10% of the cost of particular part or parts of the job declared faulty for errors.

11.
If the work done by the successful bidder has totally been disapproved then Shri S.R. Dhaleta, Joint Secretary, Legislative Department has the discretion either:-
(a)
to direct the successful bidder to do the job again within the stipulated time at the successful bidder’s cost which will include the cost of paper as well as other materials; or

(b)
to get the work done from elsewhere, or from a person other than the successful bidder or from any other source and in such a case, the additional cost, if any, shall be borne by the successful bidder as per the procedure described in clause (9) of this Annexure.

12.
On the default or breach of any condition of the contract by the successful bidder, the security deposit can be forfeited by Shri S.R. Dhaleta, Joint Secretary, Legislative Department.  

13.
Time is the essence of this contract and on delay in delivery of the books within the agreed time, Shri S.R. Dhaleta, Joint Secretary, Legislative Department at his discretion, may reject to take delivery, however, Shri S.R. Dhaleta, Joint Secretary, may accept delivery subject to such               damages as he may determined by him.

14.
If the successful bidder’s work gets interrupted due to strike by the workers (not limited to his undertaking only), fire, casualities or due to circumstances beyond the successful bidder’s control, then delivery without penalty or liquidated damages, or accomplishment of the work can be suspended and during this period Shri S.R. Dhaleta, Joint Secretary, Legislative Department shall have the powers to get the work done from elsewhere, without charging the successful bidder.  The successful bidder shall provide all necessary facilities to use and carry elsewhere such prepared types and material required to accomplish the job.

15.
If the successful bidder becomes insolvent or an order is passed to appoint a Receiver or any like order is passed against him or in case of a company, any resolution is passed or an order is passed for its winding up whether it is voluntary or otherwise or if the successful bidder fails to follow any of the conditions specified in it, then, Shri S.R. Dhaleta, Joint Secretary, Legislative Department, shall have the powers to cancel the quotation and award of contract  to any other person without prior information to the successful bidder.

16.
Under this contract any amount due or payable to the successful bidder (including the refundable security deposit) can be appropriated by the Legislative Department and deductions can be made from the claims of the successful bidder. 

17.
After completion of the publication of the Constitution, the successful bidder shall deliver the Constitution Books in neatly packed condition to the Legislative Department, Ministry of Law and Justice, New Delhi.  The Bill of the successful bidder will be cleared by the Legislative Department, Ministry of Law and Justice within 20 days of acceptance  of the published Constitution Books and the submission of Bills with complete enclosures.

18.
All the disputes, differences or issues (except those for which provisions have been specified earlier in it for their decisions), concerning the subject matter of this document or under or upon or in relation to or in connection with this contract or regarding the rights, duties or responsibilities of the parties arising under it in any manner shall be referred to the sole arbitration of the Additional Secretary (Admn.) Legislative Department and if the arbitrator whom the matter is originally referred to is transferred or demits his office or he is unable to work because of any reason, then at the time of such transfer, vacancy of post, unwillingness to work, Secretary, Legislative Department will appoint someone else to work as arbitrator.  Such sole arbitrator will be authorised to proceed further with the arbitration proceedings from where his predecessor had left in between. The decision of such appointed arbitrator will be final and binding on the parties.  The provisions of the Arbitration and Conciliation Act, 1996 and the rules made thereunder for the time being in force shall apply to the arbitration proceedings under this clause.

19.
The work under this contract, so far as feasible, shall be continued during the proceedings of the arbitration and validly due and payable amount shall not be stopped by the Arbitrator due to such proceedings.

20.
Each page of the quotation documents should be signed by the person submitting the quotation.

No.7(1)/2007-Publication

Government of India

Ministry of Law and Justice

Legislative Department
(Publication Section)
***

                                                       Dated:  1st June 2007
Notice inviting Quotation
Subject:
Printing of 1000 copies of Constitution of India (Royal 8VO English Edition)


On behalf of the President of India, I, S.R. Dhaleta, Joint Secretary & Legislative Counsel, Legislative Department, Ministry of Law and Justice, Government of India, invites quotations in sealed covers for the above mentioned work, the details of which have been given in this Notice as well as under “Instructions to Persons Submitting Quotations” and “Special Instructions to Persons Submitting Quotations.”  The master copy of the work can be seen at any time during the normal office hours in the office of undersigned, i.e., “Room No.430, ‘A’ Wing, Shastri Bhawan, Dr. Rajendra Prasad Road, New Delhi-110001.”
2.
The quotations should be addressed to the undersigned by name e.g.  “S.R. Dhaleta, Joint Secretary & Legislative Counsel, Legislative Department” and submitted on the above mentioned address in sealed double envelopes as specified in para 12 so as to reach the undersigned by 3.00 P.M on 20th June 2007.

3.
It is mandatory to send a Demand Draft / Banker’s Cheque for Rs.5,000/- (rupees five thousand only) with the quotation as Earnest Money Deposit in favour of “Cash Officer, Legislative Department, Ministry of Law and Justice, Shastri Bhawan, Dr. Rajendra Prasad Road, New Delhi” and payable at `New Delhi’  and the quotation without the Earnest Money Deposit shall be deemed to be unresponsive and hence rejected summarily.

4. On acceptance of a quotation, the contract awarded shall be governed by the terms and conditions described in the General Terms and Conditions of the Quotations (Annexure) attached with this Notice.  

5. The quotations will be opened after the expiry of the time for submission by the “Consultancy Evaluation Committee” of the Legislative Department.  

6. Legislative Department is not bound to accept the lowest quotation or any or all quotations, nor is bound to specify any reason for the rejection of any or all quotations, and has got the right also to accept a quotation fully or partly and the decision of the Department in this regard will be final and binding on the persons submitting the quotations.
7. If someone fails to follow the prescribed procedure or tries to influence the allotment of the work or award of contract, his quotation may be adversely affected.

8. 
The submission of the quotation shall mean that the person has accepted the annexed terms and conditions of the quotation. The rates quoted shall be valid for minimum of four months. The person submitting the quotations shall furnish the following declaration as part of his quotation.
Declaration
 “I/We………………………………..do confirm to have gone through all the terms and conditions of the Notice Inviting Quotations including arbitration provisions, which all are acceptable to me / us and this Quotation is an offer in accordance thereof which, in the case of the person submitting the quotation being successful, shall be deemed to have been accepted by the Legislative Department on issue of work order.”

9. For the due compliance of the contract within time as specified in the acceptance letter, the successful tenderer shall have to deposit an amount of 2% of the total value of the contract or Rs.6,000/- (rupees six thousand only), whichever is higher, in favour of “Cash Officer, Legislative Department, Ministry of Law and Justice, Shastri Bhawan, New Delhi”, as in the form of Demand Draft or Banker’s Cheque. 

10. No regular contract shall be prepared and the acceptance of the quotation of the selected person by this office will be treated a legal contract for the enforcement of its annexed terms and conditions.  The Legislative Department can terminate the contract at any time without assigning any reason by giving thirty days notice for the same..

11. If a person on behalf of another person or firm signs such quotation document or any other document, which is a part of this contract, he shall have to submit a duly executed Power of Attorney in his favour in which it should be stated that he has got the authority to sign and execute for and on behalf of another person or the firm, as the case may be, regarding all the matters connected with the contract including the arbitration part.  If such signing person fails to submit the said Power of Attorney within the due time, the Legislative Department can ignore all documents signed by such person without prejudice to and adversely affecting other civil and penal provisions and will hold responsible the signee for all expenses and damages.

12. Each Quotation is required to be submitted in two parts in the following manner:-

(i) in the first part, there shall be documents pertaining to the firm, Bank Draft, declaration and all specimens of the material to be used in the printing of the book, etc. in one sealed envelope and that should be inscribed “Technical Quotation” in bold letters;
(ii) in the second part, in another sealed envelope, there shall be the rates of the quotation and “Cost Quotation” should be written on it in bold letters.

After sealing both the envelopes and putting them in a bigger envelope and sealing it, the quotation will be inscribed as “Tender for the English Edition of the Constitution of India Royal 8VO”. 

( S.R. Dhaleta)

Joint Secretary & Legislative Counsel
For and on behalf of the President of India

PART-I

Instructions to Persons Submitting Quotations 

	1.
	Details of work
	The Constitution of India (including all the Constitution Amendment Acts and SORs of the corresponding Bills) of size Royal 8VO English version will be printed on 100GSM imported art paper covered by a thick card board (minimum 36 ounce), on both the sides with complete Rexine (imported) on it along with golden leaf printing on it and the End Paper will be thick paper 170GSM parchment.



	2.
	Script
	English (Roman)



	3.
	Number of copies
	One thousand

	4.
	Quantum of work
	Approximately 650 



	5.
	Printing size
	Royal 8VO


	6.
	Printing system
	Photo typesetting and offset process, page of preamble  will be separately printed for which the person submitted the quotation will prepare its design, etc.



	7.
	Font Type
	English font 10 point for text and 8 point for foot notes.



	8.
	Cover
	Cover page will be prepared in consultation with and after the approval of the Legislative Department and will be printed with Golden Leaf Printing on Rexine.



	9.
	Proofs
	The whole material alongwith the manuscript will be provided in C.D/Floppy (as available in the Legislative Department) which shall be returned after changing the font, size, etc. to the Legislative Department within a week for the approval. Again by making pages as per the requirement of this Department the proofs will have to be finally got approved before final printing.  The said material shall always remain the property of the Legislative Department with all attendant rights including the copyright.  

	10.
	Delivery of Printed copies
	All the printed copies will have to be delivered in one batch within thirty days from the approval of the final proofs.



	11.
	Payment
	Payment shall be made within twenty days of the acceptance of total number of copies and the submission of Bills with complete enclosures.


PART-II

Special Instructions to Persons Submitting Quotations
(1) Printing should be of high quality and as per the instructions contained in Part I of the Notice,

(2)
The specimens of paper and other material (Hard board, Rexine, and Paper, etc.) should be of at least `A-4’ size on which the instructions should be written clearly and they should have been duly signed by the person submitting the quotation and having the rubber stamp of the firm.  
(3)
After the allotment of the work, the successful bidder will have to prepare a dummy of the book and submit it within a week which should contain the specimens of the material being used.

(4)
The successful bidder will be required to deliver the books to the Legislative Department by wrapping every book separately in a craft paper by preparing their bundles of appropriate size.

(5)
The successful bidders required to print his print line at the appropriate place of the publication.  

(6)
The successful bidder shall himself arrange the block of the National emblem of 1 ½ inches in size and will use it in the printing.

(7)
The printing will be done in a single column only.

(8)
The subject matter of the main text shall be composed English 10 points type for text and 8 points type for foot-notes.  The type points used shall be the same as indicated by the Legislative Department.

(9)
The main text of the subject matter should be composed in 32 pica ems.

(10) The main text should not be less than that of 32 x 50 pica ems in area.

(11)
All the digits, pages, number, etc., should only be in international numbers.

(12) More clarifications regarding size or style of type can be sought from Shri S.R. Dhaleta, Joint Secretary, Ministry of Law and Justice, Legislative Department, Government of India, Room No. 430, `A’ Wing, Shastri Bhawan, New Delhi – 110 001.

PART – III

Format of the Quotation

· Rates as a whole [including paper, printing of cover, composing, printing, cost of cover and delivery of printed copies to the requisitioning authority which also includes the packaging, carriage charges and sales tax and other taxes, if any]

For a single copy of 

(approximately 650 pages)                   (A)     For 1000 copies of Constitution of India (English) 8VO Royal Edition.


Rs……………

                                                                   (B)    More than 1000 copies, for every

                                 500/1000 copies.


Rs………….

Every person submitting the quotation has to present the quotation in two parts in the following manner:-

(i) in the first part, there shall be documents pertaining to the firm, Bank Draft, declaration and all specimens of the materials to be used in the printing of the book, etc. in one sealed envelope and that should be inscribed “Technical Quotation” in bold letters.

(ii) in the second part, in another sealed envelope, there shall be the rates of the tender and “Cost Quotation” should be written on it in bold letters.

(iii)
after sealing both these envelopes and putting them in bigger envelope and then sealing it, the quotations will be inscribed as “Tender for the English Edition of the Constitution of India Royal 8VO”.

Note 1:
All the persons submitting the quotations will have to quote the all inclusive rates after adding the costs of all material and processing of proof, and the rates for different articles and procedures (i.e. paper, composing, printing, cover, etc.) should not e quoted separately.
Note 2:
No additional payment / deduction will be made for variance in the range of 10 pages of the 650 pages book, however, if the variance is of more than 10 pages the payment shall be made on pro rata basis on 80% of the price for page.          .

Annexure

General Terms and Conditions

1. Whenever called for, the successful bidder shall provide the complete information regarding the work under progress and shall also allow Shri S.R. Dhaleta, Joint Secretary, Legislative Department or any other officer deputed by him to inspect the premises of the successful bidder at all reasonable times and shall also provide with necessary assistance and information in respect of the contract as required by them.

2. The successful bidder should be vigilant and take utmost care to see that the manuscript, design, work or any of its part does not fall into the hands of unauthorised persons and should also be taken care that the work gets accomplished under a fool proof security system.  
3. All the proofs, trials and spare copies should be destroyed by burning in the presence of a responsible person of the Press and a Certificate stating/certifying the precautions taken should be sent after the job is accomplished.  
4. The number of copies printed should not exceed the number specifically specified by the Legislative Department in the job order.  
5. The successful bidder will not be entitled to bring out any reprints of the document until and unless decided upon and ordered by the Legislative Department.

6. The price of the publication as determined by the Legislative Department shall be duly reflected at appropriate place as part of the publication.   

7. The successful bidder shall neither assign nor sublet the contract or its part, without prior written permission of Shri S.R. Dhaleta, Joint Secretary, Legislative Department, which the said officer shall be free to refuse if so deems proper..

8.
If the successful bidder fails to:-

(a) comply with the conditions of the work mentioned herein, or.

(b) accomplish the work properly and efficiently to the satisfaction of Shri S.R. Dhaleta, Joint Secretary, Legislative Department within stipulated time, 

      then, at the earlier stage it shall be justified for  Shri S.R. Dhaleta, Joint Secretary, Legislative Department as per his discretion, to withdraw or stop a part of the work until he is convinced that the successful bidder has become competent enough to carry out the work and that he shall follow the conditions thoroughly; and at the later stage as per the requirement of the matter, may disapprove or stop any work if that is not accomplished properly or within the stipulated time efficiently to the satisfaction of Shri S.R. Dhaleta, Joint Secretary, Legislative Department and in both the above mentioned stages or in either of the two statges, he shall arrange for getting such withdrawn job redone or shall make some alternate arrangement for thus refused or withdrawn job, at the risk and cost of the successful tenderer, as he deems fit.

9.
Without prejudice to the above, if in either circumstance due to any reason, the expenditure incurred is more than the quoted cost and approved rates then Legislative Department shall charge the successful bidder with the amount of such excess expenditure and will deduct it from any amount due to the successful bidder at that time or which becomes due anytime for this quotation or any other quotation or from security deposit or may ask the successful bidder to deposit it with the Cash Officer, Legislative Department, Ministry of Law & Justice, Shastri Bhawan, New Delhi.
(10) If, after the delivery of the ordered copies, any error or mistake is noticed due to the successful bidder’s default, then, the successful bidder shall be bound, when asked to do so, to rectify the error or mistake to the satisfaction of Shri S.R. Dhaleta, Joint Secretary, Legislative Department within the stipulated time at his own cost, and on the delivery of the job with flaws / errors and which cannot be totally discarded due to the urgency or any other reason, then Shri S.R. Dhaleta, Joint Secretary, Legislative Department shall have the power to deduct the amount as has been found appropriate by him, from any amount due to the successful bidder but this deduction will not be more than 10% of the cost of particular part or parts of the job declared faulty for errors.

(11) If the work done by the successful bidder has totally been disapproved then Shri S.R. Dhaleta, Joint Secretary, Legislative Department  has the discretion either:-

(a)
to direct the successful bidder to do the job again within the stipulated time at the successful bidder’s cost which will include the cost of paper as well as other materials; or

(b)
to get the work done from elsewhere, or from a person other than the successful bidder or from any other source and in such a case, the additional cost, if any, shall be borne by the successful bidder as per the procedure described in clause (9) of this Annexure.

(12)
On the default or breach of any condition of the contract by the successful bidder, the security deposit can be forfeited by Shri S.R. Dhaleta, Joint Secretary, Legislative Department.  

(13) Time is the essence of this contract and on delay in delivery of the books within the agreed time, Shri S.R. Dhaleta, Joint Secretary, Legislative Department at his discretion, may reject to take delivery, however, Shri S.R. Dhaleta, Joint Secretary, may accept delivery subject to such               damages as he may determined by him.
(14) If the successful bidder’s work gets interrupted due to strike by the workers (not limited to his undertaking only), fire, casualities or due to circumstances beyond the successful bidder’s control, then delivery without penalty or liquidated damages, or accomplishment of the work can be suspended and during this period Shri S.R. Dhaleta, Joint Secretary, Legislative Department shall have the powers to get the work done from elsewhere, without charging the successful bidder.  The successful bidder shall provide all necessary facilities to use and carry elsewhere such prepared types and material required to accomplish the job.

(15) If the successful bidder becomes insolvent or an order is passed to appoint a Receiver or any like order is passed against him or in case of a company, any resolution is passed or an order is passed for its winding up whether it is voluntary or otherwise or if the successful bidder fails to follow any of the conditions specified in it, then, Shri S.R. Dhaleta, Joint Secretary, Legislative Department, shall have the powers to cancel the quotation and award of contract  to any other person without prior information to the successful bidder.

(16) Under this contract any amount due or payable to the successful bidder (including the refundable security deposit) can be appropriated by the Legislative Department and deductions can be made from the claims of the successful bidder. 
(17) After completion of the publication of the Constitution, the successful bidder shall deliver the Constitution Books in neatly packed condition to the Legislative Department, Ministry of Law and Justice, New Delhi.  The Bill of the successful bidder will be cleared by the Legislative Department, Ministry of Law and Justice within 20 days of acceptance  of the published Constitution Books and the submission of Bills with complete enclosures.

(18) All the disputes, differences or issues (except those for which provisions have been specified earlier in it for their decisions), concerning the subject matter of this document or under or upon or in relation to or in connection with this contract or regarding the rights, duties or responsibilities of the parties arising under it in any manner shall be referred to the sole arbitration of the Additional Secretary (Admn.) Legislative Department and if the arbitrator whom the matter is originally referred to is transferred or demits his office or he is unable to work because of any reason, then at the time of such transfer, vacancy of post, unwillingness to work, Secretary, Legislative Department will appoint someone else to work as arbitrator.  Such sole arbitrator will be authorised to proceed further with the arbitration proceedings from where his predecessor had left in between. The decision of such appointed arbitrator will be final and binding on the parties.  The provisions of the Arbitration and Conciliation Act, 1996 and the rules made thereunder for the time being in force shall apply to the arbitration proceedings under this clause.

(19) The work under this contract, so far as feasible, shall be continued during the proceedings of the arbitration and validly due and payable amount shall not be stopped by the Arbitrator due to such proceedings.

(20) Each page of the quotation documents should be signed by the person submitting the quotation.
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